
221 Resolution Re [20 DEC. 1972]      Rate of Dividend 222  

 
MR. DEPUTY CHAIRMAN: The question 

is: 

"That   the   Bill   be  passed". 

The question  was put and  the motion was  
adopted. 

RESOLUTION RE. RATE OF 
DIVIDEND PAYABLE   BY   RAILWAY   

UNDERTAKING   TO   GENERAL   
REVENUES   AND OTHER 
ANCILLARY MATTERS 

THE DEPUT5 MINISTER IN THE 
MINISTRY OI RAILWAYS (SHRI MOHD. 
SHAFI QURESHI): Mr. Deputy Chairman   
Sir,   I   move: 

'"'That this House approves the recom-
mendations made in paras 1.1. 2.51, 3.18, 
1.19, 3.27, 3.28, 4.12. 4.1S and 5.11 of the 
Report on Accounting matters of the 
Committee appointed to renew the rate ol 
d iv idend  parable 1>\ the railway un-
dertaking to General Revenues as well as 
other ancillary matters in connection with 
the railway finance vis-a-vis the General 
Finance, which was presented to Parliament   
on   the   Titlt   December,   1972;   and 

that this House further directs that the 
action taken bv Government on the other 
recommendations made in the Report 
should be reported to the next Parliamentary 
Committee which mav be appointed   to   
r ev iew   similar   matters." 

Sir, the Railway Convention Committees 
constituted in the post-Independence era have 
determined mainly the form and the quantum 
of the return that the General Revenues should 
receive—on the Capital invested  on the 
Railways during the Plan periods.   The   
principles  enunciated   by   the 
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[Shri Mohd. Shafi Qureshi] first 
Convention Committee in 1949 have 
broadly been followed by the successive 
Committees, with such modifications as 
were considered expedient in the changing 
circumstances. 

The recommendations of the recent Con-
vention Committees have covered five yeai 
periods of the respective Five Year Plans so 
that the Railways could know the resources 
available for Plan projects and programmes 
after meeting the dividend liability. 

The present Committee constituted in 
August 1971, presented an interim report 
on 7th December, 1971, which was 
accepted by the other House on the 16th 
December, 1971, and by the Rajya Sabha 
on the 20th December 1971. The interim 
report covered the financial years 1971-72 
and 1972-73. 

In their first report on Accounting Mat-
ters presented to the House on 15th De-
cember, 1972, the Committee have covered 
a wide field. In Chapter 1, the Committee 
have recommended that the recommenda-
tions made by them for the financial years 
1971-72 and 1972-73 with regard to the 
rate of dividend and other ancillary matters 
should be taken to cover the next financial 
year, namely, 1978-74 also. I am grateful to 
the Committee for this recommendation. 

The Committee have examined in depth 
the various financial and accounting pro-
blems of the Railways. They have made 
certain valuable recommendations. Those 
recommendations broadly fall into two parts. 
The first part, in respect of which the specific 
approval of this House is requested, deals 
with the rate of dividend payable to General 
Revenues and other ancilliary matters (para 
1.1). quantum of contribution to the 
Depreciation Reserve Fund during 1973-74 
(para 2.31). payments to be made to the 
States in lieu of the passenger fare tax and 
the contribution to the Railway Safety Works 
Funds (paras 3.18, 3.19, 3.27 and 3.28). rate 
of interest payable on loans taken lo finance 
development and expenditure works (paras 
4.12 and 4.13), and the interest chargeable on 
| loans   taken   from     General   Revenues     
to  ! 

finance   expenditure   from   Revenue  
Reserve Fund   (para  5.11). 

The second part of the recommendations 
relates to general accounting matters in res-
pect of which the committee has asked further 
studies to be made and indicated the lines on 
which they are to be made. These are— 

'the requirements of the Depreciation 
Reserve Fund during the next five year Plan 
(paras 2.17 to 2.20); the precise effect of 
using overaged steam locomotives and the 
economics thereof (paras 2.59 and 2.60); 
inadequacy of electric locomotives and 
continuance of overaged electric 
locomotives in service (paras 2.71 to 2.74); 
the need for exercising extreme 
circumspection for making further in-
vestments for augmenting Railways' capa-
city for manufacturing wagons during the 
next Plan (paras 2.88—2.90); planning for 
additional coaches (para 2.106); the need for 
a crash programme for eliminating level 
crossings in the areas of high traffic density 
as quickly as possible (para 3.55); the 
directions in which passenger amenities 
should be improved and the need for giving 
due priority to provision of quarters for 
railway staff (paras 4.15 to 4.21); a study of 
the question whether over-capitalisation of 
the Indian Railways should be amortised 
and. if so, for what period and whether the 
capital structure of the Railways should be 
restructured (para 5.17); a comprehensive 
review of the form and content of the 
Railway Budget and the number of 
Demands for Grants and the preparation of 
performance budgeting, as well as other 
documents with a view to rationalisation and 
simplifying their contents (paras 7.9—7.13), 
reorientation of accounting procedures 
(paras 7.28— 7.30); a review of the 
provisions contained in Accounts, General 
and Engineering Codes (paras 7.32 & 7.33); 
a reappraisal of the present system of 
management accounting and examination by 
a high level Action Committee (para 7.49); 
strengthening of the Costing Organisation 
(para 7.59): appointment of a Committee to 
go into the whole question of planning, 
programme and holding of stores  
thoroughly  with   a   view  to 
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bringing out improvement* in the existing 
systems and procedures and exploration of 
other area* of railway operation to be- 
monitored with the aid of computers   (paras   
7.81   and   7.82). 

As will be clear from what I have said, the 
Committee themselves have recommended, in 
mam of these areas, further studies and 
investigations by special task Torres or 
Committees. The issues involved are 
important. It will be my endeavour to 
constitute these committees and task-as 
expeditiously as possible and the action taken 
and the progress achieved will be reported by 
the Ministry to the next  Convention   
Committee. 

As 1' have already stated, the Committee 
has taken a good deal of trouble to go into the 
various accounting and related matters and 
procedures in depth. The Committee is 
currently holding a number of s i / t ings  to go 
into commercial and allied matters and 
availability of wagons. They have also 
completed their sittings in respect of suburban 
services. 1 look forward to receiving valuable 
suggestions from the Committee for the 
improvement of all these important sectors of 
Railway operation. 

With these words I commend the Reso-
lution   to   the  House. 

The question was proposed. 

 
"In the absence of any detailed record as 

to the prescribed lives of various assets, the 
Ministry of Railways have been able to 
prepare only 'rough' estimates of accrued 
depredation—arrear as well as current—
based on an ad hm assessment made some 
years ago. The Committee consider that in 
order to keep the appropriations to 
Depreciation Reserve Fund at a realistic 
level and as pointed out by the World Bank 
Team, to avoid the risk of any future under-
provision, it is necessary lor the Ministry of 
Rail-ways to further refine the technique of 
assessing   the  depreciation   requirements." 
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Interruptions 

SHRI DAHYABHAI V. PATEL: 
This is very irregular. 



239 Resolution Re LRAJYA SABH'A] Rate of Dividend'        240 

SHRI PITAMBER DAS: I do not propose LII 
t;ikc long time. Sir, I would like to avail 
myself of this opportunity for (halving the 
attention of the House, through you of course, 
to a matter which needs basic thinking. 
Undoubtedly, the Railways arc the biggest 
public undertaking with about IS lakh 
employees and over Rs. 3800 erores of capital 
investment ;is at present. It is, therefore, very 
natural lor the Members here and the people 
outside to expect that the Railways should be 
able to give a substantial amount as pro-tits to 
the General Revenues. As we expect in the 
case of other public undertakings, in this case 
also, this being the undertaking—it: appears to 
be very natural to expect the largest amount h) 
n;r- ol dii dends to the General Re-1 his is one 
approach. 
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Sir, the other approaches that the Railways 
cannot be regarded merely as a commercial, 
undertaking. It is a public utility service. The 
pattern of the Government that has been 
accepted in this country is that it is 
responsible lor providing all the necessities to 
the people. The country is quite large, from 
Kashmir to Kanya-kumari on one side and 
then east and west. It is quite a big country, 
almost as big as many countries in the world 
combined. Commodities to be used by people 
have to be carried from one part of the 
country to another. The Government has the 
responsibility of carrying foodgrains, for 
instance, from one part of the country to 
another. Similarly it has to carry cement, coal, 
fertilizers also and, Sir, all these are low-rated 
commodities. If the Railways have to be 
regarded as a commercial undertaking, then 
they must be free to refuse to carry these 
goods because they are low-rated. But can 
they refuse? Does the responsibility that we 
have imposed on the Government permit the 
Railways to refuse the carrying of these 
articles? It does not, with the result that these 
commodities occupy more space, bring less 
revenue and ultimately result not exactly in 
losses but in reducing the profits that they 
could have earned if they had closed their 
traffic to these low-rated commodities and 
had replaced them it by high-rated 
commodities. They could do it. Between these 
two concepts, one whether the railways 
should be regarded as a purely commercial 
undertaking or whether it should be regarded 
as a purely public utility service, we find our-
selves stuck in. And both these concepts are 
very forceful. It is not easy to accept one and 
reflect the other, as there are very strong 
points in favour of both. The only way left 
open to us, when we cannot accept one and 
reject the other is to strike a balance some-
where in between I honestly feel—with 
whatever little knowledge I claim to have 
about the working of the railways—that the 
railways do try to strike a balance and 1 
would urge through you, the Members of the 
House that whenever they consider the 
working of the railways or the earnings of the 
railways either being in the red or in the 
green, they should not lose sight of the fact 
that even if we wish this Department to be run 
on completely commercial basis, we just 
cannot afford to do it.  Thank  you very much, 
Sir. 
16—6/RSS/ND/72 

THE MINISTER OF RAILWAYS (SHRI T. 
A. PAI): I am deeply grateful to the hon. 
Member, Shri Pitamber Das, for correctly 
putting the perspective of the working of the 
railways in this country. As I have been 
listening to the other hon. Members I would 
like to make it clear that it was not our 
intention to come before you requesting to 
approve only some of the recommendations. 
Recommendations which involving financial 
matters require vour approval before the 
Railway Budget is prepared. About other 
things the Committee itself had its own doubts 
and it has therefore, recommended that we 
must have expert committee constituted to go 
in depth and make a study of these matters. 
There are other recommendations where they 
have pointed out certain shortcomings like the 
money that we provided for the welfare of the 
employees which we have not spent. These are 
things which are within our means and which 
we should set right. There are 
recommendations like the one that, we should 
be more circumspect in the matter of 
increasing the capacity for wagon manufacture 
in this country. It is not that they have 
suggested that we should not place orders for 
more wagons. Today the capacity is mostly in 
the private sector and the maximum number of 
wagons manufactured in any year in the 
country were about 26,000. Now, the Railways 
have a capacity for manufacturing 2500 
wagons and we propose to go up to 4,000 
wagons. The orders that we have placed come 
to about 40,000 wagons. We are not sure of 
getting more than ten thousand wagons per 
month for the next two or three years. In fact, 
in some months it has been as low as 600 as in 
last October. As a matter of fact, I think we are 
leaning too much on our assets. If up to 1965-
66 the Railways had shown a surplus, it is 
quite possible that we had not provided for 
depreciation in the manner in which we should 
have, anticipating the replacement value of the 
assets that we might have necessarily to use. 
The result of it is that it was possible for us to 
earn a surplus. Secondly, it is said on the 
Railways that the working expenses could be 
kept low. Now, many hon. Members suggested 
that we have become overburdened, that we 
have become a white elephant and everything 
else, but let us examine what has happened. 
Between 1951 and   1972  our  staff  including 
casual  labour 
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[Shri T. A. Pai] have gone up practically by 
two-thirds. From about 10 lakhs, we are 18 
lakhs now, the biggest employers. May be we 
have with us quite a large number of people. 
No other railway on earth has as many people. 
If you ask me, are they necessary, I would say 
that it may be possible to reduce the number, 
but arc we permitted to do so in our social 
system? If we replace a steam locomotive by a 
diesel locomotive about 30 persons can be 
displaced. We cannot afford to displace them. 
We have to give them training. We have got 
to absorb them in our service. It has been 
pointed out to us that we could have replaced 
our steam locomotives. I may assure the 
House that we are trying to get the maximum 
number of diesel locomotives and electric 
locomotives from our own workshops. The 
alternative for us is to import them. We have 
stopped manufacturing steam locomotives, but 
we are not in a position to discard them. We 
are not an affluent country. We have to make 
the maximum use of available resources, 
whether we like it or not. In fact, most of our 
difficulties are because we behave like an 
affluent country without trying to make the 
maximum use of our human resources, as well 
as the other resources, available to us. I think 
in this respect the Railways have done quite a 
good job. In 1951-52 the number of 
originating passengers carried was 1208 
million. In 1971-72 it has gone up to 2536 
million passengers. In 1951-52 the distance 
travelled by them was 63072 million 
passenger kms. It has now gone up to 
1,25,333 million passenger kms. In fact, it has 
practically doubled. In the case of goods 
traffic also the Volume of work done had 
radically doubted. In 1951-52 the figure was 
98.3 million tonnes of originating traffic. It 
has now gone up to as high as 203 million 
tonnes. This is a tremendous job that the 
Railways have done over a period of years. As 
my hon. friend pointed out, is there any other 
railway system which has been used more as 
an instrument to develop the economy of the 
country than as a business organisation? We 
have the option of charging every commodity 
at the cost price and hand over the surplus to 
the country for development, but as it happens 
we are asked to do so many subsidised 
operations. If somebody sits in judgment, ne 
can find 

it out. We are asked, why are Railways in the 
red? I do not want to think in limited terms. 
The very object of the Convention Committee 
is that we want them to go into the case. 
Please judge us by what we perform for the 
economy. How do you expect us to give a 
dividend of 6 per cent, which we ought to? 
However, if we do not give a return on the 
money that we utilise, somebody in this 
country, the poor man in this country will have 
to pay more excise on matches, sugar, salt or 
something else. IF we accept that, we have to 
produce a surplus, as we should produce a 
surplus. It was pointed out to me in the other 
House: Why do you want to earn a surplus? 
Win not give more money to the staff? 
Certainly, the welfare of the staff lias to be 
looked" into, but we cannot accept the 
philosophy that whatever surplus is produced 
in any undertaking should go only to the staff. 
The country also  has  a   right   to  share  it. 

Now, what is the loss that we are incurring. Is 
it onlv on account 4-00 P.M. of inefficiency? If 
you tell me that it is on account of in-
efficiency. I would like to consider it with 
von. On coaching services and passenger 
traffic, our losses are Rs. 61 crores out of 
which Rs. 12 crores are only on suburban 
traffic. The hon. Member said that these arc 
being borne only on account of people in the 
three capital cities of India. Why should the 
people of the rest of the country also bear it? I 
may also point out that the people in these 
three cities are also paying the highest income-
tax in the country and therefore it is legitimate 
that the General Revenues may be asked to 
subsidise them also. 1 do not know, if it is left 
to us, is it possible for us to raise the suburban 
fare. One half of the daily traffic in the Indian 
Railways is theirs. In the City of Bombay 
alone 25 lakhs of people travel every day. 
Now, most of these people belong to the 
middle class. If there is any talk of raising the 
fare, I am sure there is bound to be a hue and 
cry that the lower middle class be affected by 
it. But nobody bothers how i he working costs 
of the railways have gone up all these years. 
They say that the 
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Railwa\   can   bring   down   the   cost   
firstly on its manpower, secondly on fuel,  
thirdly on  its  rolling-stock  and  then on  the 
capital   tost.   Now,   the   capital   cost   has   
been going  on  increasing.   A  wagon  which  
then used   to   cost  only   Rs,   16,000   in   
1961,   is now  costing  Rs.   35,000  to  Rs.   
36,000.  For moving    the    same    
commodity,    the    same freight is  being 
paid.   But  the capital cost is   going   up   
higher.   So   far   as   the   coal charges   are   
concerned,   between   1950   and 1972,   it  is  
plus   142   per  cent.   The  other day   also   I   
had   been   called   upon   to  increase the 
coal prices.  I  was told, we have agreed to 
give gratuity to the coal workers, bonus to the 
coal workers,  the operational cost of the  coal  
mines has gone up.  Ultimately, the Railways 
have to bear it. Which means,   I   will   have   
to  pay   for   transporting   the   coal   but   
everybody   else   involved in    this   coal   
industry   will   be   given   the charge   that   
is   due   to   him.   Therefore,   1 am asked to 
bear part of the cost of transportation.   So  is  
the  case,   in  fact,  in  respect   of   one-third   
of   the   goods   that   we transport, whether it 
is fruits or vegetables or   foodgrains   or   
other   commodities.    On these low-rated  
freight  traffic  we are losing Rs.   54   crores.   
We   are   transporting  them at  less  than the 
cost.  Seventy-five per cent of   our   
transportation   is   on   bulk   commodities   
like   coal,   iron   or  goods   for  export 
purposes and all  that.  In  fact, we are also 
making   a   loss   of   1.25   crores   on   
special freight   rates,   concessions  for  
export  trade, relief measures,  etc. We are 
called upon  to take    drinking   water    to    
Ahmednagar   or even   fodder  from  one 
State  to  another on account   of   the   
drought   that   we   are  now facing.   Who   
can   pay   us   our   commercial rates   in   
transporting   this   fodder?    If   we are   not   
going   to   make   good   the   losses, who is 
going to pay us for making up the losses   
then?   But   nobody   seems   to   appreciate  
that  these  are  inevitable  in  a  system which 
provides the lifeline for the economy of this 
country. 

On unremunerative branch lines we are 
losing Rs. 8 crores. On this item, I would 
like to see whether we could not try to 
improve some of these lines and try to 
maximise our income. Either somebody 
makes good the loss, wc have incurred in 
the service of the society or we may have to  
be  inevitably  in   the red. 

Therefore, the Railway Convention Com-
mittee lias done us no favour. Let me not say 
that we want to pad our figures or try to 
present a bright picture. I would like you to 
appreciate the role that the Indian railway 
system has played in transporting 
commodities and passengers in this coun-try. 

SHRI PITAMBER DAS: You will excuse 
me. Undoubtedly, the Railway Convention 
Committee has done justice, no favour. But in 
these times, it is not easy to   get   even   
justice. 

SHRI   T.   A.   PAI:    I   only   wanted   an 
appreciation   because  the  society  also  must 
learn that things cannot be done free. How do  
you  expect   me  to  pay  our  staff more? Not   
only   the   staff   has   grown   by   about two-
thirds   more,   from   1950-51   to   1971-72; 
the  per  capita   tost  of  the  employees  has 
gone   up   from   Rs.   1263   to   3546.   I  
agree that others  in  the society are getting 
more than   my  railway  employees.   But  the 
point is   that   this   factor   has   gone   up   by   
181 per cent, apart from providing extra jobs in 
the   Railways.   I   entirely   agree   that   today 
how   the  biggest   public  sector  organisation 
and   other   public   sector   undertakings  ope-
rate has a meaning for the entire economy. I am 
looking at many of the valuable suggestions 
that the Convention Committee has made.   
They   only   point   out   that   as   the biggest    
public   sector   organisation   certain modern    
management   concepts   must   also be applied 
to the Railways.  What are our resources?  
They  are our men,  the existing rolling stock,  
and the tracks that we have, the finances.  If we 
are able to manage all these   a   little   better   
than   what   we   are doing then there is no 
difficult. I may only tell   you   that   we  may  
have  failed   to provide  the  necessary  
depreciation,   if we  had done   it,   perhaps  
our  problems  would  not have been  so  much.  
If you  had  not asked us   at    that   time     for     
transferring    large amounts   to   the  general  
revenues  and  had not condemned us for our 
failings, perhaps the   Railways   wotdd   have   
run   very  much better.  I do agree that if in the 
past things have  not  been  done,   they  should  
be done because  this valuable asset must 
always be kept  going  in  this country.  So I  
am  glad that   the   difficulties   of   the   
Railways   also have  been  appreciated,   and  I  
am  grateful 
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[Shri T. A. Pai] to ilic Convention 
Committee lor looking into some o£ the 
problems. In fact the four problems that they 
have pointed out for deeper study have 
considerable meaning for us. 

It was pointed out to me that part of the 
passenger fares tax contributions have been 
withheld by us. We do not think in: have   
withheld   anything   to   the   States. 

SHRI    JAGDISH    PRASAD    
MATHUR: 

Not given their due. 

SHRI T. A. PAI: It is a matter of opinion as 
to what is their due. It has been pointed out to 
me that we have not converted all our level 
crossings into over-bridges and underbridges. 
This, again, is the concern of an affluent 
society. We have 62,000 level crossings out of 
which 22,000 are unmanned. I do not know 
why every crossing must be converted into 
overbridge or underbridge. Is it for the 
convenience of the motorists? If this is to be 
done this would be a symbol of motor car civi-
lisation where certain things will have to be 
changed for the sake of a few. East Germany 
faced the same problem. Now they have given 
definite instructions to the motorists to stop at 
the level crossing as rather than ask the 
railways to provide all the safety measures. 

SHRI S. D. MISRA (Uttar Pradesh): About 
the railway crossings nobody is keen that you 
have overbridges everywhere. Nobody is 
saying that you have overbridges at all the 
unmanned level crossings. But as compared to 
the Western world and other worlds in the 
East also, is it not a fact that while in India the 
stoppages and closures of these crossings is 
about half an hour, 25 minutes and an hour, in 
foreign countries where Mr. Pai has gone— he 
has seen more places than we have seen—the 
stoppage is just 2, 3 or 4 minutes.  Why can  
he  not do  that? 

SHRI T. A. PAI: I entirely agree. I wish our 
system could be as good as the ones in other 
countries. But at what cost? In fact, they have 
mechanised some of these operations and 
displaced the crossings from being operated 
manually. But that has not helped the 
accidents. The most serious accident happened 
in East Germany  where  they  found  that   the  
crossing 

[ailed to come off. That could be a me-
chanised failure. What I am saying is I am nol 
running awav from the problem. The problem 
is very big. When hon'ble Members approach 
me to get this solved, they must bear with me 
that it is not so easy. 

Hon'ble Members arc pleading on behalf of 
the State Governments for approach roads. 
This depends on acquisition of land. Year after 
year the costs have been going up and these 
costs make it prohibitive for us even to 
undertake some of these developments. So 
wherever it is possible, within our resources 
we shall certainly try to persuade the State 
Governments to do it. Very often suggestion 
lias come why do we depend upon the State 
Government? Why do we not do it ourselves? 
It is not possible to do it everywhere. But we 
should certainly examine whether Railways 
can undertake this works wherever it is in the 
interest of railway running. For instance, in the 
city of Bombay, very probably the suburban 
trains or the main trains could run better if the 
problem of level crossing could be solved even 
by the Railways themselves. Certainly, we 
shall consider if die responsibility can be taken 
over. And therefore, while there is a natural 
anxiety on the part of the people that there 
should be more railway lines, that there should 
be greater facilities provided in backward 
areas, let me also inform the House that the 
•standard which was accepted in the past for 
having railway lines is now being questioned. 
It was enthusiastically wel-comed when the 
railway lines were announced and the people 
coming from those areas were very happy that 
they were getting new railway lines. Now, 
when there is no traffic on those lines and our 
expectations have gone wrong. This failure to 
have a correct appreciation of those ex-
pectat ions,  has also been responsible for our 
not being able to contribute as much as we can. 
Now, therefore, would this House agree with 
me that either we have a standard accepted for 
judging certain lines and unless it is viable we 
would not approve of it, or, if certain lines are 
necessary for developing backward areas and 
for providing employment, we decide to 
construct those lines on the merit of those 
considerations and do not either under estimate   
the  cost  of  construction   or  over 



249 Resolution Re [20 DEC. 1972] Rale of Dividend 250 

estimate the returns and then get criti 
cised? I would like llie House to appre 
ciate tliis difficulty of ours from this point 
of view. 

An honourable Member lias compared my 
Railway Hoard to an elephant. I would like to 
tell him, do not get frightened by rt. I have 
had contacts with them and I can    .... 

SHRI S. D. MISRA: The elephant is a good  
animal.  But your  Railway  Board? 

SHRI T. A. PAI: Sir, I have been compared 
with Llie mahout who is not able to control 
the elephant. I can tell you, Sir, that as a 
democrat, I would not like to ride over them. I 
have been persuading them to listen to any 
reasonable requests from any Member ol this 
House, and even as a Minister I would not ex-
pect them to do anything unreasonable. I have 
a right to judge them by the work they do. I do 
not hold an) brief for them. I am not a lawyer. 
I would be the first Lo condemn when they go 
wrong. It would be most uncharitable if day in 
and day out we were often to condemn them, 
to condemn the people who have, by accident, 
become members of the Railway Board, in 
this House because they have no defence. First 
I would like to know the exact fault. None of 
the members of the Convention Committee 
themselves have condemned them. It the 
Railway Convention Committee had 
condemned them, then I would have either 
endorsed it or would have nol agreed with it. 
But unfortunately lhe\ are being condemned 
here. I do not think any organisation in this 
counrty can be made to work with this kind of 
a condemnation. Wherever praise is due, 1 
would appeal to the honourable Members of 
this House to stand by me when I praise them, 
and endorse it and when condemnation is due, 
I will be the first to condemn them and request 
you also. We expect them to deliver the 
goods. Mavbe, this is exactly the type of 
organisation which we are envisaging—a 
holding company. In the beginning we said a 
civil servanl is not the right type of instrument 
for development' and we wanted technocrats. 
Now here in our Railway Board all members 
arc technocrats. I am told that a holding 
company is a solution to our problems   
because     holding     companies     have 

complete autonomy to do what they like 
without interference from other Government 
departments. What else is the Rail-»;i) Board 
except being a holding company? The 
chairman of my Board is the Principal 
Secretary to Government. All oi l ie r  members 
are Secretaries. My Financial Commissioner is 
quite independent. So are others. So we have 
complete autonomy. Now \ou say this system 
is also not good. In Li lis country we will have 
to see that the administration changes, that the 
administration becomes responsive to the 
needs of the people. I entirely agree. But then 
if these people have been compelled to 
sanction a railway line, some other Members 
of some other Committee or some other 
Parliamentary Committee should not question 
them afterwards, but the Minister who has 
been responsible for it. Let us also take the 
responsibilit) for political decision. And if this 
assurance is given to the administration, when 
I give instructions and the officers carry out 
their duty, I think things would improve very 
considerably. I feel that if I were in their posi-
tion, I would hive reacted also to this kind of a 
criticism and be afraid of taking any decision. 
This is one of the factors, and I am sure we 
will have to change this feeling in the 
administration. There is nothing wrong with 
the Board and there is nothing wrong in the 
way it works, in the culture, the administrative 
culture in this country. Only it calls for a 
change to suit   the  needs of the changing 
times. 

With these remarks I commend the Re-
solution to the House and assure the House 
that whatever suggestions that the Convention 
Committee on Railways has made, it shall be 
my concern to go deeper into all those 
suggestions. In fact, they have suggested 
about control of the inventory. This is very, 
\en, important. We are now trying to control 
this inventory through our < omputors. 

In fad t he re  is one expert who has sub-
m i t t e d  ,i report on this. I have already 
constituted a Committee, even before this 
recommendation came, to go into the question 
pi inventory control because in spite of the 
difficulties that we might have, depending 
upon the foreign import, there should be 
considerable scope for improvement. I have 
accepted that and 1 assure the  House  that 
every effort of making the 
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Indian Railway* more efficient than now will 
be the concern of both myself and my Board. 

MR.   DEPUTY   CHAIRMAN:   The  ques-
tion is: 

"That this House approves the re-
commendations made in paras 1.1., 2.31, 
3.18, 3.19, 3.27, 3.28, 1.12, 4.13 and 5.11 of 
the Report on Accounting Matters of the 
Committee appointed to review the rate ot 
dividend payable by the railway undertaking 
to General Revenues as well as other 
ancillary matters in connection with tin: 
railway finance vis-avis the General 
Finance, which was presented to Parliament 
on the 15th December, 1972; and 

that this House further directs that the 
action taken by Government on the other 
recommendations made in the Report 
should be reported to the next Parliamentary 
Committee which may be ap-pointed  to  
review  similar matters." 

The   motion  was  adopted. 

STATUTORY RESOLUTION OF DISAP-
PROVING THE SICK TEXTILE 

UNDERTAKINGS (TAKING OVER OF 
MANAGEMENT) ORDINANCE, 1972 
(NO. 9 OF 1972) PROMULGATED BY 

THE PRESIDENT  ON   THE   31ST   
OCTOBER,   1972. 

THE   SICK   TEXTILE   UNDERTAKINGS 
(TAKING     OVER     OF    MANAGEMENT) 
BILL, 1972. 

 
 


